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New Delhi. this. the 15th day of December, ?00 

Hon ble Mr. Justice V. S. Aggarwj1 Chairman 
Honb1e Mr.S.A. SinghMembe() 
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S/o Shri Ghasj RaM Lakra 
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S/o Shr I Bharair, Prakasji Ycdav. 
H. No. 10, FyLn, No.2, Ncrjalo, 
Deihj4) 
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4 	 e (By Advocat: Shr] .5. K. •Sinh 

Versus 

Govt. of NCT of Deihj 
Lhrou) the PrifloiDal Secretary (Heal. t.h arid Family Welfare) 
Indraprcsth1 Sachi valayc, 
New Secretariat ITO, 
New De1h 

Director of Health 
Govt. of NCT of Delhi, 
Karkardoorric 
Shahdara,Delfii 

Respondents 
(By Advocate: Shrj Alesh Luthrc 

0R 0 E R(ORAL) 

.8........Jus•,ti,,ce V.S,,.AggarWa1chairmaa  

DurIng the course of subini ssions, learned coun,e1 

for the api icarts pressei for 
two reliefs: 

applicants should be regular ised 	and 

b) t h e y should be aiven the same scales as are 

he. up given 	to regular] y app ...in ted Jun l. or 

RadiogrcriErs 

2. 	 It .. not in disoute that the 	olicants had been 



c000i. ted end continued to work on adhoc basis a. s Junior 

Radjc.'raphers. 	it is in this backdroo of the fact that, the 

apo.l loan ts con ten d that they have been wor kin a for at most 

more then two year s and ther efor e the ahovesa 1 d r el i cf 

should he arc n ted 	Per tel nina to t h e second relief 	t ho 

or i nci. pie of 	eaua I pay for equal, work 1 s. b ci. n p oressed 

into serVice. 

L ear red counsel for,  he r espon den t s con tests the 

neti tion, He has drawn our attention to an order passed by 

'Lhis irihunal in OA., 2004/2003 decided on 14. 11,2003 in the 

case ofIi n i. James and others vs 	Govt 	of N C. T 	Delhi 

and 	another 	to contend that on a simi icr p1 ea 	t h e 

quest.,i on 	of reauia risat Ji on had 	been considered 	end 

relected. 	As reqerds the second cci lc..f the olea c:f tho 

learned counsel for resnondents Is that such an order 

direct i no 1.. he reson den ts to qive a requ icr pay ice i.e 

cannot be nassed by this Tribunal 	He relies noon the 

decision of the Suoreme Pour t in the case of Orissa ......................................................... 

UniversityofAgr.i,c..trur., ....Tech..o..1.0g,y&n r............... S. 	Manoj 

1•ob,a..,n 	2003 (1) .SCSLJ 363. 

We 	have consdere.d the said submissions. 	So f a r 

as 	t h e first limb of the araumerit is concerned, indeed in 

t.he case of Li. ni 	Jaries end ars 	(suora) 	a 	dm1 Icr 

cues Lion per tel n.nq to ioaui an sation had been cc:nsi dered 

Therein 	the 	enoli. cents 	were 	wor kina 	as 	'1'c'iii"] 

stan t s. / Labor" etc r y 	Tech n i.. ci a......./ L a bore to r y 	/.s is ta n ts 

They too h a d been a000inted on ad....hoc. basis a n d crlso prayed 

for 	reuu.i ar' isation. 	The con ten Lion which is now bel nu out 

forward had been corsi dered and the peti.. tion had been 



disnd seed. On 	parity of reasoni np. 	t!'ierefore., 	the 	fir St 

plea 	o't 	the applicants must. iai 1. 

5. 	 Pe rtainina to the second eroument, the learned 

counse I for the appi ic.nts.. has relied upon the decision of 

the 	Delhi Hioh Cow t in the caseof Govt. 	of Nat iona.l 

Capi tel Ter ri tory of flJ hi a n d ore., 	vs 	Kernel 	Ji t a n d 

ors. 	C.W, P. No, 5/ 2003) decided on 30., 9.
14 	 2003. 	T h e order of 

the Delhi Hiah Court in this renard reads: 

'Learned cou rid r'or the neti tioners submits that 
the. Dener tmerit has decided to release full 	salar 
and other allowances, which would he at oar with 
the 	reaular employees, to the ad hoc wor ke re. who 
have completed more than ore year. 	Learned c.;ourse L 
submits that. I n view of the said decision the 
pe.ti Li orers are rot interested sn pur sul no: 	thi 
w r i t peti tion fu rt her 

I.  t 	i5 	c' r 	the 	et r en g t h 	o f 	the 	same 	t ha. t 	'the 

apolicants. claim oar it.vof pay scales and any other similar 

bene f i 

6 	 Our at ten tion is bei no drawn to the fact that the 

aon.1 I cents. have come to this Tribunal after conti nuation of 

their 'er'v'ices as Junior ka.diocrepher on adhoc basis was 

not aranted becaus.e the reaular candidates had ioined, 

7 	 Keeoirci in Vlew the order' the t has beer, or oduced 

On the strength of which the Delhi HI oh Court had dismissed 

the writ petition, at this etaae we only direct that 'the 

respondents would consider 'the claim 01" the cool icants  jn 

the 	L iph t of the submission that was made and the leaai 

noel tIc:n and pass an aooropr late order preferably within 

4 



ruoflths C)f the r ece ot of' the certified CODY of 	the 

)LE.Efl t or iJE 	and COitIrflIIflcte 1. t to the aoo.} 

A. Si( 	 ( V.S. Aggarwal ) 
Member(A) 	

Chairman 
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